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out getting Belgaum city, what objection they 
have got to merge with Maharashtra without 
getting Belgaum? These are three or four 
questions which create doubts in the minds of 
the people in the border areas and people in 
Maharashtra. There are many obstacles in 
regard to the formation of Vishal Gomantak. 

When the Marathi-speaking people in the 
border areas are agitating and they are 
prepared to form Vishal Gomantak, this only 
indicates how frustrated they are, how 
desperate they have become to get out of 
Kar-nataka. Sir, Marathi-speaking people in 
the border areas are suffering great hardships 
and injustice. I would like to quote from one 
article. 

MR. DEPUTY CHAIRMAN: Leave all 
those points. 

SHRI B. D. KHOBRAGADE; I would 
quote only one Or two instances. This is 'Lok 
Satta' dated 12th March. In an article 
published in 'Lok Satta' he has given three 
instances. There was a conference of 
journalists to be held in Belgaum. It was a 
Marathi journalists conference. The 
Karnataka Government had sanctioned Rs. 
25,000 an^ the Belgaum Municipal 
Corporation had sanctioned Rs. 10,000 for 
Marathi Journalist conference. Then, pressure 
was brought and it was said that this was a 
conference of Marathi journalists and, hence, 
no financial assistance should be given and 
the Karnataka Governjment was forbidden to 
give any financial assistance. 

There is another instance. Mr. Gogte is an 
industrialist. He was given a licence to 
establish a yarn mill in Belgaum. But because 
he was a Marathi-speaking industrialist he 
was not given land and he was not given the 
facilities to start a yarn mill for the industrial 
development of Karnataka. Pressure was 
brought on Karnataka Government and a lot 
of obstacles are being created. These are one or 
two instances which show 

and indicate that the Marathi-speaking people 
are being suppressed in Karnataka. The 
Government cannot safeguard thg interests of 
the linguistic minorities in Karnataka. For 
that purpose, it is very essential to solve this 
border dispute and also to get the Marathi-
speaking areas merged with Maharashtra. 

I. STATUTORY RESOLUTION SEEK. ING    
DISAPPROVAL   OF    THE DELHI      

SIKH      GURDWARAS (AMENDMENT)       
ORDINANCE, 1981 

II. THE DELHI SIKH GURDWARAS 
(AMENDMENT)   BILL,  1981 

SHRIMATI RAJINDER KAUR (Punjab); 
Sir, I beg to move the following Resolution: 

"That this House disapproves the Delhi 
Sikh Gurdwaras (Amendment) Ordinance, 
1981 (No. 2 of 1981) promulgated by the 
President on the 21st January,  1981." 

[The Vice-chairman  (Shri    ninesh 
Gosvvami)  in the Chair] 

*I belong t0 the Minority Community 
whose population is 1 per cent in India. In 
order to bring the Gurdwaras in Delhi, 
belonging to that community, under the 
control of the Government an ordinance was 
issued. It was considered as urgent to bring 
them under control as was the N.S.O., the 
Bearer Bonds or the Ordinance concerning 
L.I.C. 

This is not the first time. Ever since 1947, 
it has been the policy of the Government to 
see how to put the Sikh Gurdwaras under the 
control o'f their stooges. Prior t0 partition, the 
General Gurdwara Elections were held in 
1946.   The first meeting 

*English translation of the original speech 
delivered in Punjabi. 
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[Shrimati Rajinder Kaur] Of the General 
Body wag held in 1948 because it could not 
be held in 1947 due t.p communal riots. One 
of our Akali members Sardar Jaswant Singh, 
had been killed in the riots. The Government 
without any provision to that effect, appointed 
their own member, Shri Prem Singh Pnem, in 
his place. He later became a Minister in 
Punjab in the Congresg Government. The 
Akali members of Shiromani Gurdwara 
Committee were bought over towards the 
congress side. Thereafter, no elections were 
held for 9 years. What type of persons were 
installed as President of S.G.P.C. is   clear  
from  one  example. 

It has been our tradition that, after offering 
an Ardasa in a Gurdwara, we recite 'Raaj 
Karegaa Khaalsa'. In order to break that 
tradition, the then President.. Shri Ishar Singh 
Maj-hail, had said in Fatehgarh Sahib that the 
times had changed and the recitation of 'Raaj 
Karegaa Khaalsa1 be discontinued. 

Mr. Vice-Chairman, Sir, no election were 
held for 9 years. Thereafter, when the 
elections were held, the Congressmen formed 
a 'Khalsa Darbar' and fought the elections un-
der it. But what, was the result? Out of 140 
members, only 3 could win under this banner 
and 137 lost in the S.G.P.C. elections. 

Sir, they did n°t stoP at that. After a year 
they again started the horsetrading. The 
Gurdwara Committee was snatched away 
from the Akali Dal. It went into the hands of 
the Congressmen. But the margin was very 
narrow. We had lost by two votes only and 
they had won by that margin. They felt 
concerned over the narrow margin and Shri 
Partap Singh Kairon, overnight, nominated 35 
members from PEPSU to the Gurdwara 
Committee all of whom were Congressmen. 
We organised an agitation against it. 
Consequently, an  agreement  was  reached 
which  is 

called the Nehru-Tara Singh Pact. It had been 
provided in that Pact that no such amendment 
shall be made in the Gurdwaras Act in future 
without prior approval of Shiromani 
Gurdwara Committee with two thirds 
majority. 

The day this Bill was introduced, the 
Home" Minister had said that the opinion of 
the M.L.A.S wag also necessary for amending 
the Gurdwaras Act. Before partition, the 
Sikhs M.L.As. used to be the representatives 
of the Sikhs because there was a separate 
electorate. The Sikhs voting for Sikhs only. 
Thus they had say in amending the Punjab 
Gurdwara Act. But all Sikhs who win 
elections and become M.L.A.'S or M.P.'s in 
these days are not the representatives  of  the  
Sikhs. 

According to our election system, even the 
Communist Party may come into power in 
Punjab. The Communists have no faith in 
Sikhism nor do they claim any, their right to 
interfere in the affairs of Gurdwaras. But 
shall we give a right of interference in the 
affairs of Gurdwaras to all those persons wh0 
simPly l°°k like Sikhs? 

It was also said that if Akali Ministers can 
interfere in Gurdwara Management why can't 
the Congressmen Ministers do that. If the 
Congressmen choose to interfere in Gur-
dwaras as Sikhs they may do it after 
relinquishing their Ministership. They have n0 
right to interfere as Ministers an°l use their 
political powers to capture Gurdwara 
Management. 

I ha^ charged on the introduction o'f the 
bill that Gianiji had sent for the members. He 
denied the charge. I accept his statement. I am 
also liable to commit a mistake. Actually, he 
did not call them personally. One Mr. Mai 
Singh, of Gandhi Nagar, had brought three 
members to him. Those members promised to 
vote for the Congress     stooge.    Gianiji     
believed 
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their words and allowed them to rest at their 
residence. But, after all, we have also been 
fighting against this Government for the last 
33 years and we are not so weak. We caught 
hold of those members and did not allow 
them to fall in their clutches again. The 
Minister, however, managed to whisk away 
one of our members. He was not allowed to 
be present. We will earnestly hope from the 
Hon'ble Home Minister .that he will not try t0 
make any member absent in the next 
elections. 

Sir, he has said that the Nehru-Tara Singh 
Pact is applicable to Punjab only. He said that 
since the Delhi Gurdwaras Act came into 
being later, the Pact is not applicable in Delhi. 
Even if the Pact were not applicable in Delhi, 
is it not against the very spirit in which the 
Pact had been signed. In order to instal a 
particular individual as President, the 
Government reversed the Agreement and tnat 
to° when the population of our community is 
just, 1 per cent. But WQ are only 1 per cent o'f 
the population. 7 to 8 per cent of our total 
population is in Delhi. An ordinance was 
issued to bring the Gurdwaras belonging to 7 
to 8 per cent of our population under their 
control. 

Those of my brethren members belonging 
to other provinces than Punjab fail to 
understand why the Government is so much 
involved in the affairs Of Gurdwaras the 
answer is simple that the entire life of the 
Sikh people revolves around the Gurdwaras. 
All their s0"3!, linguistic, religious, political 
activities take place in the vicinity of the 
Gurdwaras. That is why every Government is 
keen controlling the Gurdwaras—be it the 
Moghuls or the British. The British tried to 
control the Gurdwara— through their 
stooges, the Mahants who declared the Gadri 
Baba as Tan-khaca and offered a Saropa to 
General Dyre the killer Of Jallianwala Bagh. 
On this Sikhs got agitated and the Gurdwaras . 
Reforms Movement was launched. The 
Bvitishers inter'fer- 

red once but after getting defeated they did 
not interfere again. But the Congressmen do 
not refrain from interference inspite of facing 
a defeat time and against. 

They promulgated the Ordinance for 
amending the Delhi Gurdwaras Act. When 
the Delhi Gurdwaras Act was passed, the 
circumstances were, no doubt, such as to call 
'for such an Acts But if you say that the Act 
had been passed after being circulated for 
eliciting public opinion, it is not correct. That 
was brought on the recommendations of a 
Board only appointed by the Government. 
There are manv flaws in the Act. One of the 
flaws is that the Principals and Professors of 
the Schools and Colleges run by the Delhi 
Gurdwara Committee, are eligible for the 
membeiship of the Delhi Gurdwara 
Committee. In such a case, a Professor may 
become the General Secretary or the 
President o'f the Committee and, con-
sequently, his Principal will come under his 
control. What" a glaring anomaly is this! 
Nobody ever tried to remove this anomaly. 

There is another provision in the 
Gurdwaras Act and I think it has been made 
deliberately. The Act provides that no person 
can continue to be a Member of the 
Executive Board o1' an Office bearer for more 
than two years. Such a condition has not been 
made applicable to the President of India. He 
may continue in office even for a period of 
twenty years. As a matter of fact, our poli-
ticians never retire. They are retired only by 
Dharmaraja, the God of death. Then why 
such a condition has been put in the case of 
Gurdwara Committee? The reason is obvious. 
The Government did not like any Sikh 
leadership to emerge in Delhi. During the 
first, vear o'f their tenure, people are not even 
able to understand where'from the Funds of 
the Gurdwaras are collected and what for 
they are spent. When they are able to 
understand, they are told that 



 

[Shrimati Rajinder Kaur] they cannot 
become Members of   the Executive Board or 
office bearers anymore. 

It was said here that the clause had been 
approve^ by the Delhi Gurdwara Committee. 
I have also received a copy of the Resolution 
passed by the Delhi Gurdwara Committee. I 
was present in that meeting. The clause had 
not been passed. Some of the members had 
said that it should be there. We were not 
opposed to it. But that Resolution stood as the 
Hth item on the Agenda. None of the first 10 
recommendations has been accepted. It has 
also been said that the Delhi Executive Board 
had made thig recommendations. I have got a 
copy of that recommendation too. The 
recommendations had been made when a 
state of emergency was in force and Gianiji 
wa9 tne Chief Minister of Punjab. At that time 
a]so he had helped the Jathedar indirectly. The 
then Executive had sent a resolution to the 
effect that it should be done away with. But 
that was not the only suggestion made. There 
were two or three more clauses. They had 
also demanded that the time-limit of two 
years should be removed; the election 
expenses should be borne by the Government, 
as is done in Punjab, and those expenses 
should not be recovered from the Delhi 
Gurdwara Committee. The Government 
ignored all those clauses. 

If the Government really feels concerned 
about the affairs of the Gurdwaras it should be 
concerned with improving management But I 
think the present Bill showg the concern Of 
Government in making the management as 
had as a possible. They should have brought a 
comprehensive Bill and the opinion of the 
House should have been taken thereon. 
Member9 would have expressed their views 
thereon and thereafter alone Government 
should have arrived at »)Me decision.   There 
is no jus- 

tification for the promulgation of this 
Ordinance and the purpose for which the 
Ordinance had been promulgated was also 
not achieved. There is a saying in Punjabi 
which is unparliamentary hut I think I should 
quote it.    Nobody should take it seriously. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): if it is unparliamentary, kindly 
do not. If it is unparliamentary in Punjabi, it 
will be unparliamentary in other languages 
also. 

SHRIMATI RAJINDER KAUR: I don't 
think you will be able to follow it. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMIT: I cannot give this indulgence 
for something which is unparliamentary in 
Punjabi. Then everybody will start using 
unparliamentary  language  in  Parliament. 

*SHRIMATI RJVJINDER KAUR: If it is 
unparliamentary then you may take it out. 
The saying is Kheh Wi Khadi, Bhuke W:.  
Rehae 

They stooped so low yet they could not 
achieve this objective. The entire Government 
machinery was engaged in winning over the 
members by self and power. If 1 take the 
name of the Prime Minister the Hon'ble 
Members on that side will be agitated. But it 
would have been better if she herself had 
been present in tfae Hause to deny the 
charges. None else has the right  to deny  on 
her behalf. 

What business had Mr. Dhawan to promise 
to make a Gurdwara Committee Member as a 
member of National Committee on Railways 
to have free passes. Plats were allotted to 
certain members. I do not want to name 
certain persons: because they cannot defend 
themselves in the House, but if they like, I can 
tell their names.    I   tliink it is but  fair 

*English translation of the original speech 
delivered in Punjabi. 

287 The Delhi Sikh [RAJYASABHA]     Gurdwaras (Amdt.)        288 
Bill, 1081 



289 Tlte   Delhi  Sikh [ 17 MAR.  1981 ]      Gv.rdwaran (Amdt.)        290 
Bill, 1981 

to name the Ministers. Sardar Boota Singh 
had been on his run throughout the day. One 
Babu Singh Transport and Harnam. Singh 
Transport packed their trucks with riflemen 
and kept standing t'he whole day near Gurd-
wara Sisganj. They were there even on the 
day of the election. They were sent inside and 
a lock was put on the main entrance to the 
Gurdwara. When 1 passed that way, I asked 
them to open the door since I had to offer my 
prayers. Then alone people could enter. I had 
told them that we were not at all scared of 
pistols and guns. 

THE. VICErCHAIRMAN (SHRI DINESH 
GOSWAMI): You conclude now. 

SHRIMATI RAJINDER KAUR: Sir, how 
can I stop. I have to give vent to my  pent-up 
feelings of 33 years. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mrs. Kaur. I have not asked 
you to stop. But how long will you take to 
conclude? You have already taken 15 
minutes. 

SHRIMATI RAJINDER KAUR: 1 will  
take 10—15 minutes more. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will request you to finish by 
4.00 P.M. 

* SHRIMATI RAJINDER KAUR: Mr. 
Vice-Chairman Sir, in spite of doing 
everything they wanted to get a particular 
individual installed as President. But we had 
26 supporters, one more who had been 
whisked away by the Government Party. He 
had only 24 supporters.'We tried our level 
best that the elections be held. The Officials 
of the Election Commission were also present 
there. Everything happened in 'their presence. 
We asked them to hold the elections because 
we were expecting 4 votes from their 
supporters also. But they did not hold the 
election. 

*English translation of the original 
delivered in Punjabi. 
2025 R. S.—10. 

When we held the elections on 0ur own and 
won the office of the President, the 
(outgoing) President declared that the 
elections were not at all held. He wrote that 
the meeting had been adjourned. 

Apart from this, there is a glaring anomaly. 
There is no provisions in the Act t0 call 
another meeting on a fresh notice. Even ' 
today you will find policemen in Mufti near 
Gurdwara Sisganj. They are afraid lest we 
should occupy it forcibly. All this is being 
done by a party which proclaims to be the 
supporter of Democracy and the Champion 
of the Minorities. 

I fail to understand their logic. Twenty 
banks were nationalised. Nobody raised any 
accusing finger on the chairman of any bank. 
The Sikhs have only one bank whose growth 
rate is maximum in the world. But people are 
after that very Bank and its Chairman. 

Ours is a minority whose population is only 
1 per cent but its contribution to the country is 
out of proportion to their number. During the 
struggle for independence 120 persons were 
hanged. Out of them 97 were Sikhs. During 
the wars with Pakistan, China or the 
Bangladesh, the number of Sikhs was the 
highest among those who made the supreme 
sacrifice. The Government has been reducing 
the number of Sikhs in the Armed Forces 
from 25 per cent. On the eve of independence 
it has been reduced to 11 per cent. 

SHRIMATI USHA MALHOTRA: 
(Himachal Pradesh): All of them were  not 
Akalis. 

*SHRIMATI RAJINDER KAUR: All the 
Sikhs are Akalis if you peep into their heart. 
You do not know theology. Akali means—
one who belongs to Akal, timeless God, and 
one who has the guts to fight for the right  
and just.    That is the meaning 

'English translation of the orgina! speech 
delivered in Punjabi. 
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[Shrimati  Rajinder Kaur] 
of the word 'Akali' for your kind information. 
Khalsa is different. (Interruptions) .   .   . 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): They are all trying  to   divert  
(jijotdr   attention. 

SHRIMATI RAJINDER KAUR: I know 
that. My attention is diverted when  
somebody  asks   a  question. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please continue. 

* SHRIMATI RAJINDER KAUR: At the 
time of partition, we left behind our hearths 
and homes the land of our fore-fathers. We 
made the supreme sacrifice of leaving behind 
even the birth place of Guru Nanak which is 
as dear to Us as Mecce to the Muslims. No 
sooner did we arrive in India than the 
Congress Government starting issuing 
Ordinances. If this is the attitude of the 
Congress towards us with whom they had 
joined hands in the independence struggle, 
what shall be the fate of other minority 
communities. Shri Kairon was the General 
Secretary of the Akali Dal when he became 
General Secretary of rhe Congress. 

Whichever Government has attacked the 
Gurdwaras, it had to eat the humble pie. The 
British Government had to, eat crow. The 
Congress will meet the same fate. 

If they want to contest elections they 
should do so as Congressmen and should not 
try for back-door entry. 

Someone told me that Master Tara Singh 
Akalj Dal had welcomed this measure. I 
asked him whether he would accept it as 
genuine if someone opens a wine-shop and 
names it Mahatma Gandhi Wine Store. 
Master Tara Singh had been fighting through-
out his life against Government inter- 

*English translation of the original speech 
delivered in Punjabi. 

ference in the Gurdwara. The man who is 
requesting the Government to interfere in 
Gurdwaras cannot be a follower of Master 
Tara Singh. He had said that the interference 
in the affairs of the Gurdwaras by the Gov-
ernment   will  never  be   tolerated. 

That a person should say that he is the 
representative of Indira Gandhi as he has said 
in a public statement that whatever she does is 
right, what can we do about it if he calls 
himself the follower of Master Tara Singh. He 
be fooled fne people during the General 
Elections of D.G.M.C. He, no doubt, won a 
few seats. But how did he win? Overnight, 
they formed Master Tara Singh Akali Dal. 
And Master Tara Singh's name has still its 
sway in Delhi. 

Let him contest against us on his own. Why 
do ycu pat him on the back? You offer 
allurement to people. You offer them 
appointments on Sales Tax Commission or 
Delhi Transport Authority. The son of one of 
our Voters was taken away toy the police at 
midnight for interrogation. Is it the way a 
Government should function? 

Stir, they \say that they are also Sikhs, they 
also enjoy the rights to manage the 
Gurdwaras. As Sikhs they have all the rights. 
But we can never conceded their right as 
Minister to interfere in Gurdwara Manage-
ment nor shall we do so in future. The 
Government must refrain from such acts. If 
they do not, they themselves will be 
responsible for the consequences. If they do 
not hold'themselves back against interference 
in the affairs of the Gurdwaras and if ever 
there be a rebillion, I think, I shall be the first  
to  rebel. 

Thank you. Sir. 4 P.M. 

THE 'MINISTER OF HOME AFFAIRS 
(GIANI ZAIL SINGH): Sir, I mave: 
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*GIANI ZAIL SINGH: Mr. Vice-
Chairman, it is easier for me to speak in 
Punjabi. While moving the Bill. I would like 
to say a few words about the Resolution 
moved by Bibi Rajinder Kaur. I shall, no. 
doubt, reply to the objections which were 
raised during the consideration stage of the 
Bill. The Resolution is unnecessary. It was not 
called for because the Amendment which we 
have brought is on the lines of Shiromani 
Gurdwara Prabandhak Committee, Amritsar. 
In this House, as well as in Lok Sabha, when 
the Bill was brought in 1971, all the Akali 
members had opposed this clause and had 
Said, that these conditions should not be there. 
The other demands related to some 
amendments which we had not accepted as 
they needed lot af consideration. S.G.P.C. 
President Shri G. S. Tohra had written a letter 
to mo in which he had referred to the Pact 
with Master Tara Singh. In reply to that letter 
I had written to him that the Pact had nothing 
to do with the amendment. The Executive 
Board of D.G.P.C. had passed a Resolution. It 
was Resolution No. 6, dated 12-6-1976. After 
discussion on this clause they had observed: 

''English translation of the original speech 
delivered in Punjabi. 

"We feel that the above provision is 
undemocratic. It is redundant and 
irrelevant, in view of the fact that in no 
other elected offices in the country, such as 
even of the State Chief Minister, this 
clause is. being specified. This clause 
requires deletion." 

Tnis is a resolution of the Delhi Gurdwara 
Board. Thereafter, many deputations have 
called on me and they also said that this 
Amendment should be made. Bibi Rajinder 
Kaur has said that since 1948 the Government 
has been trying to interfere in the 
Management of the Gurdwaras and this 
minority consists of only 1 per cent 
population of the country and their affairs are 
interfered with. I would like to make it clear 
that it has never been the Government's 
intention to interfere in the religious affairs of 
any community. We, on the contrary believe 
that religion and religious affairs should be 
kept aloof from politics. I would welcome, 
and my entire party will support it, if Bibiji 
brings a resolution to the effect that those who 
become members of the Gurdwara 
Prabandhak Committees should neither 
become Member of Parliament nor Ministers, 
nor Members of the Legislatures nor even 
Municipal Councillors, but should be 
exclusively religious persons. Then we will 
also not take interest in interfere in the affairs 
of the Gurdwaras. 

♦SARDAR GURCHARAN ISINGH 
TOHRA (Punjab): Ours is an elected body. 
Anybody can get himself elected. But you 
had nominated some persons were they 
exclusively religious persons? Can you say 
that they were not connected with your party? 

*GIANI ZAIL SINGH: I think, Sir, that 
the President S.G.P.C. should ask you for 
sometime and then express his views. It is an 
old incident when  a  Board   had  been  
nominated. 

♦English translation of the original speech 
delivered in Punjabi. 

"That the Bill further to amend the Delhi 
Sikh Gurdwaras Act, 1971, be taken  into 
consideration." 
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fGiani Jail Singh] 
If we indulge in discussion over that issue, a 
lort of time of the House will be wasted. At 
that time five members had been nominated. I 
was not in the Central Government at that 
time. I have read in the newspapers that there 
were five members on that Board who voted 
in favour of this Act. Mr. Tohra had made a 
speech on this Act. That is dated 24-12-71. 
When this very Bill had been brought in this 
House, he had said: 

 

*At that time Mr. Pant was the Minister of 
State in the Ministry of Home Affairs. Mr. 
Tohra had congratulated him and had objected 
to this clause only. He had not raised any 
other objection. On the contrary, he had 
welcomed the Bill. 

Sir, I was submitting that the statement of 
Bibi Kaur that Mr. Kairon had nominated five 
members from PEPSU, is incorrect 35 
Members were got elected from PEPSU after 
its merger with Punjab. Their election was 
indirect. Those Members were elected with 
the votes of those Sikh Members who had 
been elected from the Panchayats.   Anyway, 
it is an old 

*English translation of the original speech 
delivered in Punjabi. 

story of the days of Mr. Kairon. It is a 
misconception that there was any intention to 
interfere. Even then, I refute their claim that 
Akalis alone can be the representatives of the 
Sikhs. It is proved neither by history of the 
Sikh Panth nor by the history of the Sikhs. The 
Sikh Panth is that in which all those are 
included who believe in Guru Nanak, Guru 
Gobind Singh and the 10 Gurus. Unless all 
such persons join it, it cannot be treated as a 
Panth. Shiromani Akali Dal is a party. It is a 
faction of the Sikhs. Sometimes it enlarges its 
size while at others its squeezes itself-These 
days there are three different Shiromani Akali 
Dais. One of them is headed by Shri Talwandi, 
another is led by Shri Longawal, while the 
third one is called Master Tara Singh. Akali 
Dal. the President of which is Jathedar 
Santokh Singh. It is very difficult for us to 
decide as to which of the three should be 
recognised as Panth. I would tell Bibi Kaur 
that as she is the daughter of a great Sikh-
Master Tara Singh, she must be conversant 
with the Sikh principles. She is mistaken that 
Shri Majhel had put a ban on the recitation of 
Shabad. Shri Majhel had not banned the reci-
tation of Shabad. Moreover, this is not Shabad 
but a couplet written by a poet which is recited 
by the Sikhs after offering Ardasa irrespective 
of the fact whether they are Congressmen or 
Akali or affiliated to any other party. The 
couplet is "Raaj Karenga Khalsa, Aaqi rahe na 
koye. Khwar hoye sab milange, bache sharan 
jo hove." 

♦SHRIMATI RAJINDER KAUR: I have 
got the pamphlet in which it had been written 
that it need not be recited in future. 

*GIANI ZAIL SINGH: Bibiji. I have 
listened to you very patiently-If the Vice-
Chairman wants to give you still more time to 
speak I have no objection. I shall be happy. 
But I would certainly like to clear the mis-
understanding. 

*English translation of the original speech 
delivered in Punjabi. 
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Secondly they say that the Congressmen 
Sikhs can interfere provided they relinquish 
their Ministership, but the Akalis can interfere 
even while being Ministers. What sort of 
justice is this? Where is this written? Let the 
learned people who are an authority on Sikh 
Panth be selected. They should prove to me 
whether anyone other than an Akali can be a 
Sikh or not. If they give a FATWA that none 
but an Akali is a Sikh, I will take her 
statement to be correct. I would like to make it 
clear that the religious rights of a person—be 
he a communist, a Congressman, a 
Jansanghi— cannot be taken away only by his 
becoming a Minister. Shiromani Akali Dal is 
not the custodian of Sikhism. Sikhism jointly 
belongs to all. I am expected to leave my 
Ministership but if Shri Surjit Singh Barnala 
or Mr. Badal interferes in the elections, 
distributes money or distributes even the 
discretionary fund of the Ministers for 
elections, all is fair. If a Congressman Sikh 
gives even advice to someone on voting, it is 
unfair. 1 am not at all prepared to accept this 
logic. 

In spite of being a Congressman, the right 
of mine or of any colleague of mine to give 
his advice regarding Gurdwaras, cannot be 
taken away on becoming a Minister or an 
Officer. Therefore, I would request the 
hon'ble lady Member to reform herself in this 
regard. This is against the basic principles of 
Sikhism. Guru Gobind Singh Maharaj has 
himself said: "Bhaekh dikhay Jagat Ko, 
Logan K0 Vash Keen; Ant Kaal Katye, Vas 
Narak Mo Leen." It can never be accepted in 
Sikhism that a person who wears a particular 
type of dress or leads a particular life style, 
can alone be a Sikh and not others. This is 
against the basic tenets of Sikhism. I would, 
therefore, say that they should make a further 
study of history, a deep study of the history so 
that their visions become larger and broader 
and they know what Sikhism is and what the 
feelings 
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He, the CPI and the Jana Sangh can all claim 
their own political support. But quite apart 
from politics the Sikh community is a 
community of great vitality in this country, 
they Jiave made Punjab the granary of this 
country. It has contributed to its rich culture, 
to its literatire, to its songs and to its dances. It 
has contributed to the Army in a big way and 
to all fields of national life. The Sikhs have 
made a very rich contribution. Therefore, we 
should never take a narrow view when we 
speak of a community. I would plead with my 
Akali friends that when they discuss problems 
like these they should remember that we are 
as concerned as they are about the rights of the 
Sikhs and when we say it, it is more 
meaningful. I can assure them that the people 
like me would feel highly offended if the 
Government—whether I am in it or out of it—
were to intrude upon the rights as well the 
responsibilities of the Gurdwaras. Therefore, 
it is against this background that I would like 
to say quite clearly that when the Delhi Sikh 
Gurdwara Bill was formulated in 1971, our 
main approach in the Government was that 
the Sikh Community 0f Delhi must be 
consulted and that their approval must be ob-
tained towards any Bill that is brought before 
the House. At that time, there was a Board. 
Bibi Ji referred to it. That Board consisted of 
eminent personalities. 

AN    HON.    MEMBER:  They were all  
Congressmen. 

SHRI KRISHNA CHANDRA PANT: 
There were all Sikhs headed by 
Sardar     Joginder     Singh. There 

were ex-judges in it also. There were ex-
Judges also in it. There were others also. They 
were not all Congressmen. T thing, the record 
is there. You can look at the names. And in 
any case they were good Sikhs. Do you say 
that they are   bad 

Sikhs? They were good Sikhs and they were 
people who commanded influence in the 
community. They were the persons who 
commanded the faith of the community, the 
confidence of the community. And, I think, in 
their one year's functioning in Delhi, nobody 
raised a finger against their working. After 
all, the Delhi Gurdwara earns about one crore 
ot rupees per year. 

SHRIMATI       RAJINDER     KAUR: 
Now three crores. 

SHRI KRISHNA CHANDRA PANT: 
Now. It has gone upto Rs. 3 crore?. It was Rs. 
I crore at that time. Has anybody till today 
raised a fingo against the 5 or 6 people in the 
Board.' Therefore, Sir, let us not talk lightly of 
people, many of whom are not there in the 
world today. They did yeoman service and 
they have contributed in a significant manner 
not only during that onet year's functioning in 
Delhi but in formulating this Bill. And I think 
Tohraji knows it that even at that stage, this 
Board was asked by us to consult the Sikh 
opinion in Delhi. And as far as I know, they 
took great pains to consult the Sikhs of Delhi. 
They might not have pleased everybody but 
they gave the Government the consensus of 
opinion that they came across, and we accep-
ted their recommendations. They only 
departure we made—and I was responsible for 
it—was one about which Tohraji was very 
keen. There was no link between the SGPC 
and the Delhi Sikh Gurdwara Committee in 
Delhi. To begin with, there was not a single 
member. But Tohraji was very keen and 
others were very keen that the SGPC must 
have some link and therefore, we included a 
member from the SGPC also. And as far as I 
remember, except for one or two points, by 
and large, Shri Tohra was satisfied with the 
Bill as it came out in  the final  form. 

Now, Sir, this is the background. And, 
therefore, frankly speaking, I am somewhat 
surprised now that the Government has 
thought    it    fit    to 
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bring an Ordinance to change this provision. 
This is how this Bill was brought forward. And 
now suddenly, through an Ordinance changing 
this particular provision is something which I 
have not been able to understand because it 
reflected the opinion of the Sikh community in 
Delhi when it was brought. And now, I think, 
the reason behind this is also obvious. I told 
you about the income, the people generally 
wanted it. And since this seems to reflect the 
consensus in the Sikh community in Delhi, I 
found myself very sympathetic with this parti-
cular provision. After all, it does I not preclude 
anybody who is not a / !>iatric_jpr a Giani from 
becoming a I member of the Governing Body, 
but only in the case of the President or* an 
office bearer. That is all. And for a body which 
earns or which gets through chadava Rs. 3 
crores. to manage it well, if a certain minimum 
qualification is laid down, is it against the 
interest of the community? I for one, Sir, realise 
that democratic principles are important. But 
where an institution earns Rs. 3 crores a year, is 
this a very harsh qualification that has been laid 
down? Will it be against the interests of the 
community? I personally think that the 
community  loses  nothing in  it. 

 

 

Therefore, Sir, the point is:      Why was this 
Ordinance brought?   And,   I think,  Gianiji  
should have explained it.   The main criticism 
is that this was done through an Ordinance.    
Suppose Gianiji went to the Sikh community 
in Delhi and obtained their approval for this 
particular change, I for    one would have no 
objection to it. I   for one would have no 
objection to it. If the Sikhs of Delhi want to 
change ^, by  all  means     change   it,   bu*   5 
through   an   Ordinance?   There  is    * 
process which  could  have been _gone 
through  and  if  the     Sikhs  of Delhi wanted 
this change, the change could have   been  
brought  about  because it is  for them to  
decide.    It is not for me to decide.    I would, 
in any case, go along with the opinion of    
Sikhs. But  Gianiji has not    explained why 
the   Ordinance   was   necessary.    The main   
objection  is  why  this     should have   been  
done     through an  Ordinance?    And, 
secondly, we should be satisfied  that     this     
represents  the opinion   of   the   Sikh   
community of Delhi.    On  these  two   points  
Gianiji must satisfy us before we can extend 
any support to this Bill. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You please speak in any 
language you like. Let us not enter into this 
controversy 

 



 

*SHRI HARVENDAR SINGH 
HANSPAL: I accept Mr. Tohra's suggestion.    
I shall  speak in Punjabi. 

Mr. Vice-Chairman, Sir, I rise to support 
the Amendment to the Act moved by Gianiji 
and to oppose the Resolution moved by Bibiji 
Rajinder Kaur. Today we have a democratic 
set-up in India. Ever since Independence, 
Democracy is part of our life and it has 
become our creed. There is no academic 
qualification stipulated even 'for the highest 
elected office in the country. 1 need not tell 
that the Head of our State is the President. For 
holding the office of Prime Minister, 
Chairman, Speaker/Deputy Chairman, 
Minister' or for becoming an M.P. or M.L.A., 
no academic qualification has been 
prescribed. Therefore, it has been only proper 
that the lacuna left in the Act of 1971 is now 
being removed. Otherwise, this provision 
would have been a discrimination until it was 
removed. Moreover, this clause in the Act 
appears to be of an undemocratic character. 
Before I refer to the debate at the time of the 
passage of the Act in 1971, I would like to 
refer to certain points mentioned by Shrimati 
Rajinder Kaur on the 9th March, 1981 when I 
was not present in the House. Gianiji has of 
course replied to some of those points. 

First, she said that there was political 
interference in the affairs of Gurdwaras. 
Secondly, she said that S.G.P.C. had not been 
consulted. Before I say something about 
political interference, I would like to make 
one point clear with regard to SGPC. When     
this    Act    was     passed    in 

* English translation of the original speech 
delivered in Punjabi. 

1925, it was meant for Punjab alone. In 
Punjab also it was not applicable to all the 
Gurdwaras. It has been clearly mentioned in 
the Act that only notified Gurdwaras—a parti-
cular number otf Gurdwaras—will come 
under its purview. Therefore, SGPC has not 
locit;; standi to interfere in any way in the 
affairs of Delhi Gurdwaras. S.G.P.C's 
jurisdiction is limited to Punjab only. This Act 
ox 1925 can be read and consulted at anytime. 

Apart from this, a case had been filed 
before Justice Balwant Singh Sekhon. He had 
said in clear words that S.G.P.C. had no 
jurisdiction in Delhi. Moreover, D.G.P.C. had 
also passed a Resolution some time back, 
severing all their links with S.G.P.C. 

Moreover, S.G.P.C. is an exclusively 
religious body. I would like to stress the point 
that it is an exclusively religious organisation. 
The political wing thereof is Akali Dal. Shiro-
mani Akali Dal fights elections. It plays a 
political role on behalf of the Sikhs who are its 
members. When Shiromani Akali Dal steps 
out of Amritsar and interferes in the affairs of 
religious Gurdwaras of Delhi, is it not a 
political interference? Mr. Chairman, Sir, it is 
a direct interference because Shiromani Akali 
Dal is a political Party which contests 
elections and takes part in all sorts of political 
activities, T would like to mention here that 
they fight political elections as well as 
religious elections in Delhi on the sam© 
Election symbol of a BALANCE. Hence their 
claim that they alone and not other Sikhs can 
indulge in political interference, is not 
justified. Those Sikhs are also Sikhs who are 
not Akalis, I do not know their percentage but 
they are certainly in a large number. I am 
reminded of a fact that it was reported in the 
Press a few days back that the Shiromani 
Akali Dal has called a meeting, 0n the 19r.h 
March, perhaps, at Anandpur Sahib. And what 
do they propose to discuss at that meeting?   
Delhi Gurdwaras. Is it not 
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political  interference?   It  is  a direct 
interference on their part and they 

-should be tolerant enough when other Sikhs 
also takg part in it. I would like to mention 
here that one Member Sulkhan Singh has 
been elected as an independent candidate to 
the Delhi Gurdwara Committee. The day he  
went     to fill in his ~~ nomination 

 form, an objection was raised at that very 
stage. Next day, a stay order was obtained 
against him so that he could not contest the 
election. Why? Because he did not belong to 
their party and was not prepared to contest on 
their symbol. It must be noted that the next 
day was 2nd October, 1979, when_the former 
Government was in power. Everyone knows 
that 2nd October is a closed holiday in India 
and it is such a holiday which is never 
changed. One such a day, they got a stay 
against Sulkhan Singh at the residence of the 
Magistrate. I do not say that the Government 
had interfered—but is it not political 
interference? Anyway later on he got the stay 
vacated and fought the elecion and won. 

I would like to mention here that Bibi 
Rajinder Kaur referred to Minorities as well as 
to the Nehru-Tara Singh Pact. The Pact was 
also referred to by Gianiji. i would like to " 
bring it on record, although Gianiji must be 
knowing much better, that Nehru-Tara Singh 
Pact was signed when Sardar Pratap( Singh 
Kairon was the Chief Minister of Punjab. 
Master Tara Singh charged Shri Kairon that he 
was interfering in the affairs of Gurdwaras in 
Punjab. He complained to Pt. Nehru to this 
effect. At that time Panditji agreed and entered 
into a Pact. According to the Pact, two persons 
from Shiromani Gurdwara Prabandhak 
Committee and two from the Punjab Govern-
ment had to be present to listen to complaints. If 
those four could not arrive at an agreement, the 
matter was to be decided by the Governor of 
Punjab. What I mean to say is that the Nehru-
Tara Singh Pact was   also 

basically meant for Punjab. Anyway, whether 
it could hold further meetings or not, is not 
relevant at present, but the pact was confined 
to Punjabi only. 

Similarly, she said, while refering to 
Minorities, that the Sikhs are hardly 1 per 
cent. "A community which is less in number 
is a Minority Community irrespective of its 
number or percentage. The Government does 
not, I believe do any injustice to the Sikhs. 
But there are minorities even among the 
Sikhs themselves. I represent such a 
Minority—The Nam-dhari Community. 

Have they ever thought that we have also 
share in the Gurdwaras? Have they ever 
thought that we have also a right of worship 
in the Gurdwaras; that we can also go to the 
Gurdwaras and worship according to our 
faith. 

'SARDAR GURCHARAN SINGH 
TOHRA: It is a question of one's own 
dignity. 

'SHRI HARVENDAR      SINGH 
HANSPAL: All Right. But you object to our 
worshipping even at our homes. The 
proposed Amendment, I believe is not the last 
one. When the Act was passed in 1971, the 
clause of academic qualifications was 
inserted because it was the need of that time. 
Now when the need has been felt for its 
deletion it is being deleted. Further amend-
ments, if necessary, can also be made to it in 
future? 

Mr. Chairman Sir, I would like to request 
Mr. Tohra, through you, that the Act should 
be widened, so that the Sikh Community 
could enlarge itself lest the Sikh Community 
should go on shrinking as they have turned 
Punjab into a small one. Sir, wars have been 
fought in the world for the extension of 
borders but we have been fightingfor 
narrowing down our boundries. 

*English translation of the original speech 
delivered in Punjabi. 
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Gianiji has read out a portion 01 Mr. 
Tohra's speech in which he had supported the 
Bill in 1971, when it became an Act. He had 
whole hearted-ly supported the Bill but had 
only half-heartedly opposed the clause which 
is being amended today. He had his 
apprehension at that time lest this clause 
should be extended to Punjab also. So far as 
my information goes, perhaps this for very 
reason, Mr. Tohra had to pass the Giani Ex-
amination in 1972. 

Are amendments made? When the Board 
was appointed in 1971, it consisted of 
educated persons. They felt that education was 
necessary. But that does not mean that the 
natural ability is acquired only through edu-
cation. When this Act was passed, the Sikhs 
of Delhi felt the necessity of keeping the 
clause of Educational Qualifications in the 
Act. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please conclude  now. 

SHRI HARVENDAR SINGH HANSPAL: 
Sir, it is my maiden speech. Please give me 
some extn time. 

*But now when it has been felt that it  is   a   
discrimination   between     the educated and  
the  uneducated,  it    is being deleted.    Many 
representations to this effect had  been received    
by the Home Minister and by the Prime 
Minister  and   many   delegations:   also called 
on them.    One resolution was referred  to by  
Gianiji, I would like to refer to another.    The 
earlier resolution read out by Gianiji was No. 6 
of 12-6-1976. Apart from that one Resolution 
No. 11 0f 22-1-1980 was passed by General 
Body  of the     Gurdwara In that Resolution it 
has been stated specifically: 

"Moved and Resolved that necessary 
amendment may be got made to the Delhi 
Gurdwaras Act for the 

* English translation of the original speech 
delivered in Punjabi. 

deletion  of  the   condition   of   edu-
cational    qualifications    for    Office 
bearers.'' 

Thereafter, again on 9-1-1981 Shri Jaswant 
Singh Sethi, President, Demi Gurdwara 
Prabandhak Committee, wrote a letter to the 
Prime Minister that this amendment may be 
made before the elections, at the earliest. That 
is why this amendment has been brought. 
There is no harm in this Amendment. I will 
give a quotation from Cicero to show as to 
why this   natural  ability  is necessary: — 

"Natural ability without education hi»s 
more often raised a man to glory and virtue 
than education without natural ability." 

With these words, I once again thank the 
Vice-Chairman and support the Amendment 
moved by Gianiji. 
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be a non-smoker, should not take alcohol and 
should not trim the beared. At that time that 
Government thought it fit not to accept that qua-
lification for a member to be elected for the 
Managing Committee. Why was it so desired? It 
was so obvious to any one because the persons 
who were otherwise very respectable persons 
might not have been spiritual, might not have been 
a Sikh, might have been keshdliaris but might not 
have been Amritdharis, or might not have been  
absolutely teetotaller. 

Again, in the year 1971, when another Bill was 
brought in; at that time Shri L. K Advani pointed 
out that this very clause which is sought to be 
deleted today should not be there. He gave his 
reasoning—the same type of reasoning that when 
you have given the power to the people to elect, 
leave it t0 their judgment and don't have any 
restriction. At that tirjie too, tht; Government did 
not listen to it. And today, Gianiji has come 
forward with the plea that it is being brought in 
line with the Punjab Gurdwaras Act, on the lines 
of the recommendations of the shi-ro-mani 
Gurdwara Prabandhak Committee. 1 say it is good. 
But what was it at that time? The .Government did 
not listen twice to this thing because in 1971 and 
afterws.rds, in the qualifications for members, the 
suggestion made by Jathedar Tohraji has been 
incorporated and what Mr. Advani said at that time 
is being accepted today. So, shall w<? think in 
these terms that the Government only reacts 
belatedly, takes time to understand or there is 
something else behind it? That is the main thing. 

Much has been said about the jurisdiction of the 
S'hiromani Gurd-wara Prabhandhak Committee. 
May I remind the persons conversant with the 
history of the reform movement of the 
gurdwaras—the Akali movement—that the main 
objective of the Gurdwara Prabandhak 
Committee— one    of the    articles—was to 

utilise 
DR. M.M.S. SIDDHU (Uttar Pradesh) : Mr. 

Vice Chairman. Sir, the Dehi Sikh Gurdwaras 
Act is a product of ordinances. In 1971, the. 
first ordinance was promulgated, out of which 
a Bill was introduced in this House. At that 
time, Sardar Tohra pointed out a certain 
qualification for the person who would be the 
member of the Managing Committee. That 
qualification was to be that he should 



 

the property and income of the gurudwaras 
for the purpose for which they were founded, 
that is, to practise Sikh religion according to 
the teachings of the Sikh Gurus as preserved 
in the Adi Granth<> These two things are 
given t0 be practised even today because the 
country even today needs spiritual education. 
They have succeeded as far as liberation of 
the Gurudwaras from the mahants was 
concerned. 

I am als0 reminded—and it is true of any 
Government—of what Sir Malcolm Haley, 
who was responsible for breaking the Akali 
movement and not giving it the due place or 
glory t0 it—the Akali movement is a glorious 
chapter in our national history of fight against 
the British Empire. This is what he is said 
to'have stated; "Why delay the Gurudwara 
Bill? Why let the Government get the blame? 
Give it to them and also their Gurudwaras. 
They will then quarrel among themselves and 
the Government will be free to do something 
else". That same policy seems to be going on 
even today. "Let them quarrel." 

It is the job of the Government to see that 
the Sikh community js united rather than 
divided into two, three or four groups. 
Gyaniji, I have respect for you. You have 
been the Secretary of th.3 Siromani Akali 
Dal, you have been the Jathedar of Siromani 
Akali Dal. I expect you, Gyaniji, in the name 
of the community, t0 see that the community 
does not break, that the community becomes 
united and it serves the Sikhs in the same 
spirit of "Seva" as laid down by the Granth 
Saheb, by the revered last Guru of nurs. Can 
you rise above it? This is what I say. You 
have said. "I have brought it in line with the 
Punjab Act." But there too, did you ever 
think? What about the Sahajdhari Sikhs? Are 
the Sikhs of Delhi alone to decide, in their 
narrow, parochial way—If I may use the 
term—that others should be kept away? As 
far 

as I am concerned, I agree with you, that if I 
were to join it I will become an Amritdhari 
but T don't want to. It is not for me. But, 
anybody who professes to be a Sikh, anybody 
who believes in the ten Gurus, can be a 
Sahajdhari. Could you not enlarge the scope 
of this Bill? Were they not Sikhs? Did they 
not perform "Seva"? Then why do this? Why 
bring about a piecemeal thing? At one time 
you did not think, I mean the Government, in 
terms of a proper qualification which they 
never laid down as  in the Punjab  
Gurudwaras Act. Later on, they intro-5 P.M. 
duced a clause which was not there, which 
you call as undemocratic and which you want 
to do away with. I have got no quarrel over 
that, i leave it to the good sense of the Sikhs; I 
leave it to their judgment; I do not want their 
judgment to be closed by any fetters of the 
law. But again I will say that a few Sikhs are 
not the only ones. For goodness sake, try to 
unite the Sikh community, do not bring in the 
Congress Sikhs, the Akalis Sikbs, this group 
Sikhs and the other group Sikhs. We expect 
from you something higher than that for the 
Sikh community. Therefore, I appeal to you 
not to go into these bickerings. When people 
come to you, you ask them, in the name of the 
Gurus in the name of Sikhism, to be united. 
Then only can you serve the community as a 
whole. 

With these words, I will conclude by 
saying: please, bring a comprehensive Bill 
which will do good to the Sikh community 
rather than bring an ordinance for a particular 
purpose. 
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SHRi SAT PAUL MITTAL (Punjab) : 
You are sermonising... (.Interruptions) 

DR. M.M.S. SIDDHU: Please repeat it. 
Please repeat what you are saying. 

AN. HON. MEMBER: He says you are 
sermonising. 

DR. M.M.S. SIDDHU; Yes, I am 
sermonising because I belong to that 
community, T am sermonising because there 
is a failure on the part of the persons whom... 

SHRI SAT PAUL MITTAL: You better sit 
down. 

DR.    M.M.S.    SIDDHU:   You   sit 
:lown. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Nothing will go on record. 

I Shri Sat Paul Mittal continued to speak.) 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Nothing is going on record. 
H Sat Paxil Mittal continued to speak.) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Nothing is going on record. Mr. 
Mittal, please lown. Dr. Siddhu, you also 
please sit down. I do not know the reason of 
this excitement, T have not permitted anything 
to go on record which went in between. I do 
not know what this excitement is about. 
Kindly conclude as early as possible, Dr. 
Siddhu. 

DR. M.M.S. SIDDHU; When I was 
appealing to a person who had had a glorious 
past, Gianiji, reminding him of his 
contribution to Shiro-mani Akali Dal 
requesting him to do something which will 
unite the Sikh community, why should some 
people feel otherwise? i did not participate in 
the Sikh movement; I did not do so and I 
have no right to say 

on that. But, at the same time, can I not 
appeal t0 one? Did I do anything wrong? I do 
not know. What crime did I commit, Mr. 
Mittal, which, you feel, irritated you? Can't 
I... 

SHRI SAT PAUL MITTAL: I did not feel 
irritated at all. i was only pointing out to you 
that you were sermonising   and   not   
speaking. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): i do not Tinow why you are 
interrupting him. Let him conclude his 
speech. 

DR. M.M.S. SIDDHU: I will say just one 
or two sentences. Please bring forward a 
comprehensive Bill. Only attempting to bring 
in one person and only to have election anew 
does not do any good to the Gurd-waras or 
their managements. 

SHRI HARKISHAN SINGH SUR-JEET  
(Punjab):   (In Punjabi). 

SHRI HARKISHAN    SINGH SUR-
JEET-    Anyway,    I shall speak In Hindi 
so  that  others  als0  follow. 
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interference  into  the     affairs  of  the 
minority community. 
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SOME HON. MEMBERS: It is not a point 
of order. 

THE VICE-CH AIRMAN (SHRI DINESH 
GOSWAMI): H0w can I determine whether it 
is a point of order or not before I listen to it? 
What is your point, of order? 

 

I am prepared to listen to him. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): This is not a point of order. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please sit down, there is no 
point of order. 

SHRI HARI SINGH NALWA: He is 
misleading the House. 

 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): You have got a competent 
Minister. He will reply. 

SHRI HARKISHAN    SINGH SUR-
JEET-  I do not believe in interrup- 

 

 

THE VICE-CHAIRMAJST (SHRI 
DINESH GOSWAMI): Everybody is taking 
up that issue. 

SHRI HARKISHAN SINGH SUR-JEET: I 
am not taking it up from the angle of 
defending somebody. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); I am not permitting any 
clarifications. Everybody is taking up a 
democratic issue.. 

SHRI HARKISHAN SINGH SUR-JEET: 
If H is irrelevant you can stop me. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMITr I am not saying that you are 
making any irre-levent points. But the point is 
that there is the limitation of time. Normally 
every Member is given ten minutes. You 
have already taken 12 minutes. You can take 
another five or six minutes. 

SHRI HARKISHAN SINGH SUR-JEET: 
Sir, I do not normally take the time to 
intervene. But this matter is very important.   .   
. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): How many more minutes do you 
want? Let me get some idea. 

SHRI HARKISHAN SINGH SUR-JEET I think 
in another ten minutes. I will finish. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): No, no. You take another six or 
seven minutes. 

SHRI NAGESHWAR PRASAD SHAHi (Uttar 
Pradesh): You should allow him, Sir, because it is a 
very important issue. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): All right. You please continue. 

 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Just a minute. I request the Minister 
for Parliamentary Affairs to restrain his agile 
Members from asking clarifications. Otherwise, 
more time will be taken. Mr Surjit, kindly finish 
within seven minutes. 

SHR HARKISHAN SINGH SURJIT; All right, 
Sir. I will finish within that time. 
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from the debate that I have heard, there seem to be 
several misconceptions. With your permission, Sir, 
first I would like to inform this Hon'ble House as 
to what exactly a Gurud-wara was intended to be 
and what it has become with the advancement of 
the Sikh community and their institutions and the 
degree of sensitivity that all Sikhs feel about even 
a suspicion of interference in their affairs. 

The first Gurudwara  was perhaps raised 500 years 
ago by the Founder of the Sikh religion at Kartar 
Pur. It was never intended t0 be solely a place of 
worship or a shrine. It was more like a community 
centre where the    congregation,    the  followers  
of Guru    Nana^     the     Shishya—from which   
the  word   "Sikh"  is  known— congregated to 
sing hymns composed by him and  by Hindu  and 
Muslim Sufi saints. It was, in addition to that, a 
rest house for travellers, a school for children and 
above all a free canteen where Guru ka hangar 
was served. It was during the tenure of the other 
Gurus when    the    community increased   that    a 
large   number of Gurudwaras came into existence. 
But this principle continued; the community centre 
angle was always maintained. It was when the 
Sikhs began to be    persecuted    and they had to 
fight    against    Mughal tyranny that they   
decided—and    upto   now   the Sikhs were of two  
distinct forms— the Udasi Mahants  and the 
militant Khalsa of Guru Gobind Singh—that in    
order    to preserve these institutions from 
destruction, the control of the    Gurudwaras    
should    be passed into the hands of Udasi 
Mahants who could    pose   as    Hindus    as well 
as Sikhs.     And    while the Sikhs were fighting, 
these people kept control of the    Gurudwaras.    
When    the Sikhs came into power, it was    then 
that these Gurudwaras became large institutions. 
Jagirs were attached to them for the maintenance 
of these institutions  and  facilities like  the  
schools, rest houses and canteens. It is worth. 

SHRI KHUSHWANT SINGH (No-
minated): Mr. Vice-Chairman, Sir, I think 
there are several real issues behind the 
package of this Bill and 



 

[Shri Khushwant Singh] noting that the 
Delhi Gurudwaras were the gift of one of 
these Sardars —Sardar Bagail Singh—who 
took over these properties and passed them to 
the Sikh community. 

The Sikhs prospered. So did the Gurdwaras. 
Even when the British annexed this territory, 
these were powerful institutions. The canal 
colonies gave the Sikhs enormous wealth; so 
also to their Gurdwaras. The Mahants who 
were put incharge purely as caretakers had 
vested interest in them. Properties started pas-
sing from father to son. They were misused 
and the Sikhs felt that they were no longer in 
control of their shrines and that is the genesis 
of the Akali Movement. It is worth recording, 
Sir( that the Akali Movement began exactly a 
stone's throw from this House at Gurudwara 
Rakabganj. When the wall of the Gurudwara 
was broken, a large passive resistance 
movement was started as that this would not 
be tolerated by the Sikh community. 

The Akali Movemen lasted from 1919 to 
1925—six long years. One of the greatest 
achievements of the passive resistance 
movement in this country was that over 
30,000 people were jailed in various places, 
including Pt. Jawaharlal Nehru, at Guru Ka 
Bag, at Jaitu. Taran Taran and all over 
Northern India. Over twenty thousand people 
were aimed by police lathi-charges and over 
400 people were shot or hanged in this 
movement. The Sikhs are very proud that their 
association with the Akali movement is one of 
the most glorious chapters in the history of the 
Sikhs and even today, when the Sikhs finish 
their prayers, the names of those people who 
fell in the Akali movment are sung as those of 
martyrs. Ultimately, the Sikh Gur-dwara Act 
of 1925 was passed, passing on the 
management of the historic shrines to a 
democratically elected body, the Sikh 
Gurdwara Pra-bhandak    Committee.      This 
became 

in some way, a mini-parliament of the Sikhs 
and it is the most important institution of the 
Sikhs. The President of the SGPC today 
enjoys in the Sikh community, if I may say so, 
greater prestige than the Chief Minister of 
Punjab or a Minister in the Central Cabinet 
and for good reasons: Enormous funds, 
patronage, in terms of money running into 
crores of rupees, hundreds of schools, 
orphanages and colleges and so on. They not 
only appoint Prabandhis and Sewa-dars, but 
also college principals, professors, etc., all of 
them in the hands of the SGPC and, at the 
same time, the temptation is there in the hands 
of the Government to somehow take control 
of this vast institution which really soverns the 
entire Sikh community. 

Now, I come to the Delhi Gurdwa 
ras. The largest concentration of 
Sikhs in the world is in Delhi and 
not in Punjab. I am afraid, the lady 
Members speaking before me, and 
the Minister himself, got the figures 
wrong, that the Sikhs constitute not 
more than 1 per cent of the popula 
tion in this country whereas it is 1.8 
per cent or nearly 2 per cent. The 
Sikh Gurdwaras, the ten historic one 
and the others, have an income, bet 
ween them, of over three crores of 
rupees.   These     Gurdwaras also 
manage schools, colleges and orphanages in 
this city, and they are under their 
management. There have been many cases of 
mismanagement and there have been cases of 
embezzlement. But at no time has it ever been 
denied the main principle that the community 
must have some voice in the management of 
its institutions, that good management is no 
Substitute for self management, and this is the 
real principle involved in this case. 

Now, the issue ig not whether the 1971 
amendment, introducing an educational 
qualification, was right or wrong. The issue' is 
not one, whether the present amendment to 
abolish or abrogate that is right or wrong.     I 
think it can be     argued 
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both ways. But the issue simply is 
this: Is the Government quite clear 
that they are not interfering in the 
affairs of the Sikh community? I 
will appeal to the Home Minister 
himself and he will concede. He has 
made a valid point when he said that 
it is assumed that when the Akalis 
interfere in the matters of the Gur- 
dwaras, that is no interference, but 
when a Congressman interferes in the 
affairs of the Gurdwaras, it is assum 
ed to be some kind of an inter 
ference. That, I am afraid, is not 
so. There is a historical reason. 
The Akalis have always involved 
themselves solely in the affairs of the 
Gurdwaras. But the Congress Party 
and the other political parties, as 
Mr, Surjeet mentioned, have involved 
themselves in other things. No Sikh 
would dare to tell Mr. Zail Singh 
"You have no right to interfere in 
the Gurdwara affairs", because he is 
an honoured and learned Sikh. But 
every Sikh has a right to say, "You, 
Mr. Zail Singh, as the Chief Minister 
of Punjab, have no right to interfere 
in the affairs of the community nor 
you as the Home Minister of the 
Central Government should come in 
any way anywhere close to what may 
sound like suspicion.". Mr. Home 
Minister—I   am      addressing him 
through you, Sir—the position of the 
Government, when it deals with religious 
institutions, is like that of Caesar's wife. Your 
action must be above suspicion. You have to 
ask yourself—and I challenge you to put your 
hand on your heart and say-is it really true that 
you feel that the 1971 Bill went against the 
cardinal principles of democracy or is there 
some other reason why you had to bring this 
particular Ordinance and then have it passed 
into an Act? Can you really say to yourself 
that the entire Sikh community was consulted 
when you brought in this present change? 
These are the two things that I     would like    
you     to 
answer. Not only has the conduct of the 
Government been not above suspicion, but 
you have been caught in abosolute, flagrant 
delict in inter- 

fering in the affairs of the communi- 

Mr. Home Minister, Sir, let me tell you 
that this is not only bad business, this is a bad 
precedent and, what is worse, it is     bad    
politics. 

You have badly advised the Prime Minister 
because this will cost you a lot of sympathy 
in the Sikh community. Although I am a 
nominated Member and I have no political 
affiliations, I appeal to you to withdraw this 
BUI. 

Thank you. 

SHRIMATI     AMARJIT KAUR 
(Punjab): Mr. Vice-Chairman, Sir, The Delhi 
Sikh Gurdwaras (Amendment) Bill of 1981, as 
introduced by the hon. Home Minister, is a 
measure which rectifies the 1971 
misunderstanding and misinterpretation of the 
basic norms and lifestyle which exists within 
the Sikh community. Academic qualifications 
have at no time played a role in the execution 
or proper administration oi Sikh Gurdwaras. In 
fact, it has always been the human aspect of 
reverent and unquestionable faith and total 
dedication, of service and sacrifice towards th 
concepts of life as laid down by Guru Nanak 
Devji that has played the role in judging the 
criteria required for the selection or election of 
a Sikh for the purposes of leading and 
administering of Sikh organisations—be it 
political or social. The 1925 Act interpreted 
this life-style as a fact and thus never bound 
itself to general qualification, for, the founders 
of the Sikh Gurudwaras Act of 1925 realised 
that academic qualification cannot be a 
substitute for the human factors of faith, 
service and sacrifice within the institution of 
Sikhism. 

Sir, we are lucky to have amongst us an hon. 
Member of the House who is an elected 
President of the parent body of the SGPC of 
Punjab. I am sure he will agree with me when I 
say that a PH.D. in Mathematics or a D.Sc. in 
Physics is no criterion for 
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[Shrimati  Amarjit  Kaur] 
running the affairs of     gurudwaras. If,  on the 
other hand, he    disagrees for the sake of 
opposing this     Bill, then he would, in all 
probability, disqualify himself for any elective 
body within the organisation and would be 
morally bound to resign his      office. After all, 
the DGPC is  a grandchild of the parent 
body—the SGPC. I do not deny that if 
academic    qualifications are mixed with      
the     human factors I have mentioned before,     
it would be all the better but the fact remains  
that  academic  qualifications alone cannot be 
an overriding factor for the purposes of 
selective and elective bodies within religious    
institutions.      Sir,   the   accusations      made 
against the hon.  Minister     by    the Members 
of the Opposition and imputing ulterior 
motives to the Government in  introducing this      
Delhi Sikh Gurudwaras   (Amendment)  Bill of  
1981,  are totally unjust and uncalled for.      
One must     understand and interpret the Sikh 
religious norms in   commensense  terms  
before      one can come even    close to 
commenting on this sensitive issue. 

Is it not a fact that elections of President and 
the other office-bearers were to be held on 28-
11-79? The President, Sardar Jaswant Singh 
Sethi, then nominated by Shiromani Akal Dal 
(Master Tara Singh) and Jathedar Rachhpal 
Singh were kidnapped with the help of the 
Central Lok Dal Government and the State 
Janata Government earlier, one day prior to the 
election day. In view of this situation, the 
election was postponed by the Delhi High 
Court. Later, it was fixed for 12-12-79. Sir, 
was it not interfering in the Sikh religious 
activities? Was it not a shameful act? 

Sir, the Sikhs of Delhi strongly feel that the 
proposed amendment would be in their best 
interest and to express this feeling the 
President of the Delhi Gurdwara Committee, 
Sardar Jaswant Singh Sethi, submitted a 
memorandum  to the hon. Prime 

Minister to remove the disqualification 
contained in sub-section (3) of section 16 by 
means of an ordinanee It is therefore, on their 
request that this Amendment has been intro-
duced. 

I support the Amendment keeping the 
Delhi Gurdwaras' interests in view, 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Tohra. How long will you 
take? 

 
THE      VICE-CHAIRMAN (SHRI 

DINESH     GOSWAMI):     I cannot 
give you one hour. Half an hour I 
can give you. 

 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): I think the request is rather  .   .   
. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We will conclude this Bill today. 
There is no doubt about that. I will request Mr. 
Tohra, keeping that in mind, to limit his speech as 
much as possible. (Interruptions) If you all are 
agreeable to sit up to 8 P.M., I have no objection. 
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THE MINISTER OF    STATE      IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): I 
challenge the statement of the hon. Member, 
if he can prove it. 
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SHRI BUTA SINGH: Sir, it is eery sad 
that the head of such a high body should make 
false statements in the House (Interruptions). 

MR. DEPUTY CHAIRMAN: When the 
Member has already denied it, so accept it 
and proceed further. That is the parliamentary 
way. 
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SHRi HARISINH BHAGUBAVA 
MAHEDA (Gujarat): Sir, it should be made 
clear as to how long we are going to sit. 
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MR. DEPUTY CHAIRMAN: Mr. Sultan 
Singh. He is the last speaker. 
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MR. DEPUTY CHAIRMAN; Mr. Sultan 
Sing don't address them; address the Chair. 
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Sikhs. This circular was shown to 
Master Tara Singh by Sardar Kapooi 
Singh, the then Deputy Commis- 
sioner of Dharamsala. Since Master 
Tara Singh had b«en ms teacher, he 
was staying with S. Kapoor Singh 
when he got the circular. Sardar 
Swaran Singh was the Home Minis 
ter of Punjab then. I remember the 
Home Minister was coming from 
Delhi and I was accompanying my 
father who was going to Delhi from 
Amritsar, we met on the way. Master 
Tara Singh askud Sardar Swaran 
Singh whether he had given this gift 
of such a circular to the Sikhs whose 
representative he was. He told him 
that the circular had been received 
from the Ministry of Home Affairs, 
Govt, of India and that he had 
rather diluted the language of the 
circular. ' 

There is a back-ground to this. The three 
communalists Hindus led by justice Mahajan met 
Pandit Nehru and told him when the Sikhs could 
drive away the Muslims who are a martial race, then 
what would be the fate of the Hindus in the Punjab 
who are not a martial race at all. Therefore, a strict 
vigil be kept on the Sikhs. Since that day our 
struggle against this type of behaviour  started. 

The issue is as to who can claim himself as the 
representative of the people. The representative of 
the country is Shrimati Indira Gandhi because she 
has won by a majority of votes. Even though we did 
not vote for her yet that does not take away her right 
of being the representative of the country, 

Similarly when 'the Akali Dal gets 80 per cent 
votes from the Sikhs then the Akali Dal alone shall 
be treated as their representative ant? not those who 
poll just 20 per cert of Sikhs voted. 

We never doubl Giani ji's faith in or allegiance to 
Sikhism. But he should  understand  the traditions  of 

•SHRIMATI RAJINDER KAUR: Mr. 
Deputy Chairman, Sir, we do not say that 
Giani ji is not a Sikh or he has no love for 
Sikhism. We never indulge in such talks, 
nor is it necessary. The Sikhs have been 
highly praised But I would like to mention, 
one incident. Soon after partition when we 
were coming to India in caravans the 
Ministry of Home Affairs issued a circular 
which was sent to all the Deputy Commis-
sioners. It had been mentioned in that that 
the SJkhs are a criminal race, a close vigil 
be kept on    the 

*Eng!/ish translation of the original 
'.speech delivered' in Punjabi. 



 

the Akalis. He knows it well as to what can be 
the possible consequences of interference in 
the affairs of the Gurdwaras. But in spite of 
all, that, I do not know what are his 
compulsions, he alone knows. We are not 
aware of them. When we talk of provincial 
autonomy they say that we talk all nonsense. 
But I say that Mr. Jinnah never wanted 
Pakistan. It is these people who are 
responsible for the creation of Pakistan 
because they tried to treat the Muslims  as  
second  class  citizens. 

We want to live in India. But I would like 
to tell you that the Country is great no doubt. 
But our religion is greater. Master Tara Singh 
was once asked whether he was a Sikh or an 
Indian first. Ha had replied that he was a Sikh 
first and he was a sikh last. He was an Indian 
because his religion was safe in India. Why 
did we leave Pakistan? It was simply for the 
sake of our religion. 

We say that our religion and politics are not 
separate but are one: why does those who 
believe in religion and politics as separate 
interfere in Gurdwaras Management. Giani ji 
may contest the Gurdwaras Elections after 
relinquishing hia Ministershipj he can 
probably get 80 per cent votes. But while 
being a Congress Minister he can never win 
the Gurdwaras elections as the Sikhs do not 
tolerate a Congress Minister in Gurdwaras 
Management. 

Congress is doing all this to Akalis who 
were co-partners of the congress during the 
freedom struggle. When the Congress had 
held its session at Nagpur, the Congress men 
were not prepared to take out a procession. 
They could not dare to do so. They invited the 
Sikhs from Punjab. It was only the Sikhs who 
had led the procession. I have a photograph of 
this. The Sikhs used to help the Congress 
because it was a struggle for independence of 
the Country. 

We treated the country as the biggest 
Gufdwara,    That    is    why   we 

made sacrifices. When the Gurdwaras Act 
was framed, there was a clear clause therein 
that only that Sikh can be a voter who has 
faith in Guru Granth Sahib and the 10 Gurus. 
Therefore, the Namdhari Sikhs are not 
covered by that clause because they believe 
in 14 Gurus. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

•SHRIMATI RAJINDER KAUR: Giani ji 
has not denied that Shri Prem Singh Prem 
was nominated in place of Sardar Jaswant 
Singh. He has referred to the election of 35 
members. There was no Ministry is 
P.E.P.S.U. in those days. It" was under 
President's Rule. It was being ruled by the 
Centre. They had their own voters and their 
own candidates. That is why I have referred 
to them as nominated members. 

MR. DEPUTY CHAIRMAN: Please 
conclude now. 

•SHRIMATI RA3INDER KAUR: He has 
referred to Sehajdhari Sikhs. The Gurdwaras 
Act contains the definition of a Sehajdhari 
also. Giani ji must be knowing the difference 
between a Sehajdhari and Pattit. A Pattit is 
one who shaves off long hair after being a 
Singh once Taut ceases to be so afterwards. A 
person whose sons gradually become Sikhs, is 
a Sehajdhari. But what is the number of 
Sehajdhari sikhs today? They used to be there 
in West Punjab. So long as this clause was 
there no Sehajdhari ever became a member o* 
S.G.P.C. Afterwards, during the regime of 
Shri Kairon the congressmen tried to inflate 
the number of their voters they enrolled 
Hindus as voters in S.G.P.C. elections by 
declaring them Sehajdharis. But we did not 
allow these voters to cast tbeir votes. The fact, 
however, remains that the clause had been 
inserted for the benefit of a particular member 
and has been removed for the sake of that 
very member. 

♦English translation of the original speech 
delivered in Puhjabi. 
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fShrimati Bajinder Kaur] 
Shri Sultan Singh Has said that the 

Gurdwaras of Delhi belong to Delhi-wallas. 
But all the Gurdwaras jointly belong to all 
whether it is a Gur-dwara in Delhi or 
Gurdwara Harmin-der Sahib or any other 
Gurdwaras. 

Sir, he has said that Shri Ishar Singh 
Majhel had not banned the recitation of 
Shabad. I do agree that he had not banned it. 
But he had stated in a, written address that it 
should not recited in the Gurdwaras in future. 

Udham Singh Nagoke was referred to by 
him. You may remember that when 
prosecution was started against O'dwire, an 
Akali member 0f British Parliament criticised 
him. Then he said that he had been highly 
praised by the Indians. His reply was "what 
about Indian? They worship the snakes that 
bite them."   (Interruptions) 

When it was   decided that at   the time of an   
enquity,   there   will he four     members,     2    
representatives of the Govt,   and 2 from the S. 
G. P. C. and in case of a disagreement between 
them the matter was to be referred  for  
arbitration    to Mr. Nehru himself    and    not  
the    Governor  of Punjab.    I had asked Masterji 
ag to why he quarrelled    with Mr. Nehru and 
had told him to accept Nehru's decision, he had 
replied    that there was nobody else among the 
Congress men who was less communal than Mr. 
Nehru.   Pandit Nehru had given certain rights to  
the  untouchable communities    among  Hindus  
in  Punjab. But had denied those very rights to 
the  untouchable  communities  among Sikhs.  
Thereupon    someone    among us asked Mr. 
Nehru as to what was all this going on.   Pandit 
Nehru angrily remarked; "What can I do?   I am 
bound and handcuffed by these communal-
minded    people."    These    are the words of 
Pandit Jawaharlal Nehru. And if this tendency 
continues, God knows what is going to happen    
to    J this country. 

Therefore Sir, appeal to the Treasury 
Benches, to the Home Minister and Sardar 
Buta Singh that they should prevail upon the 
Prime Minister in this connection. This would 
not pay the Government, this would not pay 
us, and this would not pay you well.    Thank 
you, Sir. 

MR.  DEPUTY CHAIRMAN:    Now, the 
hon.  Minister. 

 

MR.  DEPUTY  CHAIRMAN:      The 
Minister has a right to reply. 

•Eventhe     Shiromani     Gudwara Parbhandhak    
Committee    President while  opening  hi£   
speech,  has   said that he. js not opposed to the 
Amendment.    Because even  earlier he was not 
opposed to the  Amendment, nor is he now.   This 
is: a wise act on his part.   He said that if he had 
opposed the  Amendment now it would    not have 
behaved him.    The C.P.I.   (M) Leader also 
spoke.   I do not wish to go into the details of the 
speech of Comrade Surjeet wKen they interfere in    
the affairs of the Gurdwaras or when they    
apologised   therefor   or when he made a speech 
to that effect. But the fact remains that he h»3 also 
said that hg is not opposed   to   the 

•English translation of the original speech 
delivered in Punjabi. 

371        The Delhi Sikh [RAJYASABHA]      Gurdwaras (Amdt.)        372 
in the country 



373 The  Delhi  Sikh 117 MAR.  1981 ]      Gurdwaras (Amdt.)      374 
in the country 

Amendment.   Why is he not opposed to it?    The 
reason is that when this Bill was passed in 1971 one 
Member, Shri Bhan Singh Bhaunra of the Com-
munist Party   had   also  opposed  the Amendment in 
the Lok Sabha.    Mr. Joshi who is a Member of 
B.J.P. also made a lengthy speech.   I may like to 
remind him that Mr. Advani was in the Rajya Sabha 
at that time and he had  strongly  opposed this clause.    
1 do not want to repeat it because I do not  like  to  
take  much  time  of  the House.   I think very lengthy 
speeches have been made but those speeches had    
nothing  to  do with  this  Gur-dawaras     
(Amendment)    Bill.      The point that has been 
stressed is that the Amendment could be made but 
they suspect  our  bonafides.    Those  Sikhs also 
encouraged me who do not wear long hair and I am 
grateful to them for their suggestions.    They said 
that we should not divide the sikh Community and 
should not weaken it.   I wish to tell Mr. Siddhu that 
it is not our  aim to create rift in any Community or 
to  create internal disturbances.    I am a Sikh of the    
Guru and I keep a beard and wear a turban. I think 
Mr. Tohra is S.G.P.C. President but he must know 
that he used to  be  elected   to  the   S.G.P.C.   from 
the former Punjab province. 
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MR. DEPUTY CHAIRMAN; I shall first 
put the Resolution of Shrimati Rajinder Kaur 
to vote. Th« question is: 

"That this" House disapproves the Delhi 
Sikh" Gurdwaras (Amendment)     
Ordinance,   1981   (No.  2  of 

1981) promulgated by the President on the 
21st January, 1981." 

The motion was negatived.' 

MR. DEPUTY CHAIRMAN: I shall now 
put the motion moved by Giani Zail Singh to 
vote.   The question is: 

"That the Bill further to amend the 
Delhi Sikh Gudwaras Act, 1971, be taken 
into consideration.'" 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause consideration 
of the Bill. Clause 2. There is an. amendment 
hy Shrj Shiva Chandra Jha. 

Caluse 2— Amendment of section 16. 

SHRI SHIVA CHANDRA JHA: Sir, 
I move: 

"That  at page  1  for clause-2,   the 
following be substituted, namely: — 

'2. In the Delhi Sikh Gurdwaras 
Act. 1971 (hereinafter referred to 
as the Principal Act in section 
16,—  

(i) to sub-section (1), the following 
proviso shall be added, namely: — 

'Provided that there shall be a 
female President every alternate 
term.' 

(ii)  Sub-section (3) shall be 
omitted," 
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MR.    DEPUTY    CHAIRMAN:   The question 
is: 

"That at page 1, for chvuse 2 the following be 
substituted, namely: — 

'2. In the Delhi Sikh Gurdwaras Act, 1971 
(hereinafter referred to as the Principal- Act) in 
section ,16, 

(i) to . sub-section, (i), .the folowing proviso shall 
be added, namely: — 

'Provided that there  shall be a female President every 
alternate term.! 

(ii)  sub-section  (3)  shall be . omitted.," 

The motion was negatived. 

 

MR.  DEPUTY    CHAIRMAN:    The question is: 

"That clause 2 stand part of the Bill." 

The motion wag adopted. 

Clause 2  was added to the Bill. 

Clause 3 was added to the Bill. 

Clause i, the Enacting Formula and the Title were 
added to the Bill 

The question wag proposed. 
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MR. DEPUTY CHAIRMAN; The question is; 

"That the Bill be passed." 

Messages from the Lok  Sabha 

(I) The Appropriation (Railways) Bill, 1981. 

(II), The    Appropriation     (Railways) No. 2 Bill, 
1981. 

(Ill) The    Appropriation    (Railways) No. 3 Bill, 
1981 
* 

SECRETARY-GENERAL; Sir, I have to 
report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha;— 

(I) 

"In accordance with the provisions of Rule 96 
of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to enclose 
herewith the Appropriation (Railways) No. 2 
Bill, 1981 as passed by Lok Sabha at its sitting 
held on the 17th March, 1981. The Speaker has 
certified that this Bill is a Money Bill within the 
meaning of article 110 of the Constitution of 
india." 

(n) 

"In   accordance  with   the  provisions of Rule 
96 of the    Rules  of 


